ITEM NO.101 COURT NO.15 SECTION XVII-A

SUPREME COURT OF INDTIA
RECORD OF PROCEEDINGS

Civil Appeal No(s).2646/2009

BAR OF INDIAN LAWYERS
THROUGH ITS PRESIDENT JASBIR SIGH MALIK Appellant(s)

VERSUS

D.K.GANDHI
PS NATIONAL INSTITUTE OF COMMUNICABLE DISEASES & ANR. Respondent(s)

[PART-HEARD BY : HON'BLE BELA M. TRIVEDI AND HON'BLE PANKAJ
MITHAL,JJ.]

(IA No0.187759/2022 - INTERVENTION APPLICATION AND IA No0.187767/2022
- PERMISSION TO APPEAR AND ARGUE IN PERSON)

WITH

C.A. No. 2647/2009 (XVII-A)

C.A. No. 2648/2009 (XVII-A)

C.A. No. 2649/2009 (XVII-A)

C.A. No. 6959/2011 (XVII-A)

C.A. No. 8214/2017 (XVII-A)

Date : 29-02-2024 These matters were called on for hearing today.

CORAM : HON'BLE MS. JUSTICE BELA M. TRIVEDI
HON'BLE MR. JUSTICE PANKAJ MITHAL

For Parties Mr. Ashok Kumar Singh, AOR
Mr. Shantwanu Singh, Adv.
Ms. Pragya Singh, Adv.
Mr. Akshay Singh, Adv.
Mr. Rahul Dubey, Adv.

Mr. Daya Krishan Sharma, AOR
Mr. D K Sharma, Adv.
Mr. Rohit Vats, Adv.

M Mr. Yashdeep, Adv.
i
Reacon =1 Mr. Guru Krishna Kumar, Sr. Adv.

Mr. Akshay Amritanshu, AOR
Mr. Samyak Jain, Adv.



Mr. Ayush Raj, Adv.

Mr. Narender Hooda, Sr. Adv.
Mr. Manoj Swarup, Sr. Adv.
Mr. Ankit Swarup, Adv.

Mr. Neelmani Pant, Adv.

Ms. Apoorva Singh, Adv.

Mr. Rishi Bhargava, Adv.

Ms. Yashvi Aswani, Adv.

Mr. Jasbir Singh Malik, Adv.
Ms. Chandni Sharma, Adv.

Mr. Shaurya Lamba, Adv.

Mr. Varun Punia, AOR

Mr. K. Maruthi Rao, Adv.
Mrs. Anjani Aiyagari, AOR
Mr. Gaurav Yadava, Adv.

Mr. Rakesh Tikku, Sr. Adv.
Mr. Mohinder Jit Singh, AOR
Mr. Hardik Rupal, Adv.

Mr. Satyam Aneja, Adv.

Mr. V. Giri, Sr. Adv. & Amicus Curiae
Ms. Suveni Bhagat, AOR

Ms. Vishwaja Rao, Adv.

Mr. Rahul Narang, Adv.

Mr. Harshed Sundar, Adv.

Mr. Nihar Dharmahikari, Adv.

Mr. Daya Krishan Sharma, AOR
Mr. Rohit Vats, Adv.

Mr. Shubham Rana, Adv.

Mr. Piyush Goel, Adv.

Mrs. Sunita Sharma, Adv.

Respondent-in-person
Ms. N. Annapoorani, AOR

Mr. Jaideep Gupta, Sr. Adv.
Mr. Devvrat, AOR

Mr. Manoj K. Mishra, Adv.

Mr. Snehashish Mukherjee, Adv.
Ms. Rashmi Malhotra, Adv.

Mr. Puneet Singh Bindra, Adv.
Mr. Sachin Sharma, Adv.

Ms. Harshita Sharma, Adv.

Ms. Sachita Chawla, Adv.

Ms. Swati Setia, Adv.

Mr. Devesh Kumar Agnihotri, Adv.

Mr. Shekhar Naphade, Sr. Adv.
Dr. Adish C. Aggarwala, Sr. Adv.



Mr. Sukumar Pattjoshi, Sr. Adv.
Mr. Rohit Pandey, Adv.

Mr. Meenesh Kumar Dubey, Adv.
Ms. Yugandhara Pawar Jha, Adv.
Mr. Amrendra Kumar Singh, Adv.

Mr. Arijit Prasad, Sr. Adv.

Mr. Jayant Bhushan, Sr. Adv.

Mr. Dinesh Kumar Goswami, Sr. Adv.
Mr. S. Wasim Ahmed Quadri, Sr. Adv.
Mr. Vibhu Shanker Mishra, Adv.

Mr. Kumar Gaurav, Adv.

Mr. Shashank Shekhar, AOR

Mr. Vikas Gupta, Adv.

Mr. Pratap Venugopal, Adv.

Mr. Chanchal Kumar Ganguli, Adv.
Mr. Manish Goswami, Adv.

Mr. Upendra Mishra, Adv.

Mr. Ratnesh Kumar, Adv.

Mr. Meghraj Singh, Adv.

Mr. Pradeep Kumar Yadav, Adv.

Petitioner-in-person

Mr. Pankaj Kumar, AOR

Mr. Pankaj Singh, AOR

Mr. Munawwar Naseem, Adv.
Mr. Siddharth, Adv.

Mr. Mukes Kumar, Adv.

Mr. Subhendu Adikari, Adv.

Mr. Vikas Singh, Sr. Adv.
Mr. Siddharth Batra, AOR
Mr. Rhythm Katyal, Adv.
Ms. Archna Yadav, Adv.
Mr. Chinmay Dubey, Adv.
Ms. Shivani Chawla, Adv.
Mr. Pratyush Arora, Adv.
Mr. Ashutosh Chugh, Adv.

Mr. Rajesh Srivastava, AOR
Mr. Gaurav Verma, Adv.

Mr. Ramkrishna Viraragvan, Sr. Adv.

Mr. Vivek Subba Reddy, Sr. Adv.

M/S. Krishna & Nishani Law Chambers, AOR
Mr. Anil C Nishani, Adv.

Mr. H. M. Harish, Adv.

Mr. Krishna M Singh, Adv.

Mr. Nikhil Jain, Adv.

Mr. Rajiv Kumar, Adv.

Mr. K Krishna Kumar, Adv.

Mr. Vishwesh R Murnal, Adv.



Mr. P. Prasanna Kumar, Adv.
Mr. Ajit Achappa, Adv.

Mr. Kiran Kumar, Adv.

Mr. V.K. Singh, Sr. Adv.

Mr. Hitesh Kumar Sharma, Adv.
Mr. S.K. Rajora, Adv.

Mr. Akhileshwar Jha, Adv.

Mr. Amit Kumar Chawla, Adv.
Mr. Sandeep Singh Dhingra, Adv.
Ms. Niharika Dewivedi, Adv.
Ms. Priya Singh, Adv.

Mr. Sanjay Singh, Adv.

Ms. Kavita Singh, Adv.

UPON hearing the counsel the Court made the following
ORDER

1. Heard learned senior counsel Mr. Narender Hooda, Mr. Guru
Krishna Kumar, Mr. Manoj Swarup, Mr. Manan Mishra, Mr. Jaideep
Gupta, Mr. Shekhar Naphade, Mr. Vikas Singh and learned counsel,
Mr. D.K. Sharma as also learned senior counsel, Mr. V. Giri
appointed as an Amicus Curiae.

2. All the learned senior counsels may submit their brief notes
of submissions, running into not more than two pages to the learned
counsel, Ms. Suveni Bhagat, assisting the Amicus Curiae, Mr. Giri,
within two weeks.

3. Learned counsel, Ms. Suveni Bhagat shall compile all the

written submissions and submit to the Court within one week

thereafter.
4. Arguments are heard.
5. Judgment 1is reserved.
(RAVI ARORA) (MAMTA RAWAT)
COURT MASTER (SH) COURT MASTER (NSH)
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